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durinc which per:od the workers' rep-
resentatives met the Chief iv·.inister 
several times, and also submitted a 
memorandum to the Prime· Minister 
on 2-4-81 at Bangalore airp0rt during 
her brief stop-over there, it is deplor-
able that there has been no response 
from the Govermnmt llide tor a. 
sumpti<>n Of negotiaiions. This attitude 
of the Government is making the 
workers restive once again, and may 
lead to further deterioration, in in-
dustrial relations in the publ:c sector 
units n~ ne  

In these circumstances, the Joint 
Action Front was forced to take a 
decision to launch an indefinite bun· 
ger strike at Bangalore, Hyderabad 
and Delhi by the Joint convenors and 
other important office bearers of the 
concerned unions. The sa:d hunger 
strike -commenced from 29-4-81 and is 
continuing since then. One ol the 
locations of the hunger strike is at 
the Boat Club here in the Capital. 
The physical condition of some of the 
hunger strikers is deteriorating. 

I urge upon the Government to 
give up its. unreasonably rldd and 
anti-labour attitude and I appeal to 
the Prime Minister to announce · an 
early date for starting discussions 
with the JAF representatives, which 
would enable them to withdraw tile 
hunger strike. The JAE leaders are 
anxious to restore conditions of nor-
malcy and healthy industrial rela-
tions as soon as possible. 'But their 
patience and all their representations 
are being refubbed by the a a~an  

refusal of Goverarnent even to · alt 
down arid discuss the workers' FM· 
vancea across the table. If the Gov-
ernment insits on keeping the doors 
of negotiations closed, it WOUid haw 
to bear the responsibility for 
creating further unrest and 1rustra· 
tion among the 1,25,000 workers of 
such i ~  plants as BEL, BML, 
HAL, HMT, lTI, EDL, ECIL and 
MIDHANI. 
ao4 as-1a 

"15.0S lll'll. 

OIL AND 
MISSION 
-Contd, 

NATURAL GAS M~ 

(AMENDMENT) BILL 

MR. DEPUTY-SPEAKER: Now we 
will take up further consideration of 
the Oil and Natural Gas Commission 
(Amendment) Bill. 

SHRI CHITTA BASU (Barasat): 
As you know, on the last occasion I 
was pointing out that the Bill which 
we are considering now at this vital 
stage, wa8 the outcome of certain 
differences of opinion between the 
Minister himself and the ONGC. The 
difference arose on the ONGC's 
assumption that they could raise the 
production of Bombay High upto the 
limit of 17 million tonnes without 
foreign collaboration. But the Min-
ister was insisting and I quoted that 
day from some respectable economic 
journals also, that the ONGC should 
give in writing and be prepared to 
face the consequences if they stand 
in the way of his functioning. In 
this background the Bill is here. The 
Bill authorise the Government to 
terminate the appointment of any 
Member of the Board without assign-
ing any reasons. That is the crucial 
point. In this connection I would 
say that the Government wants to 
have a legislation of this nature only 
to ease out certain Members in the. 
Board presumably because of their 
fault of advising the Governme!)t 
keepia.1g in view the interest of ~ 

country and the technological know. 
how and talent of our scientists. The 
scientists should have that liberty to 
advise the Government as to how 
their talents are to be taken advan-
race of. If the Government feels 
that their advice is not to the liking 
of the Government, Or of the powers 
that be, it would not be right to ease 
th.em out. It is not only· undemo-
cratic, pJeue allow me to say that ft 
is anti-national approach. The ONGC 
scientlata aaY that they can take up 
all the production without any 
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[Shri Chitta Basu[ 
foreign collaboration, but the Min-
ister himself is very much interested 
in coming to an agreement with the 
CAP friends oil companies. 

Sir you know, and the entire 
House knows that the Government 
lias embarked upon an ambitious 
programme of exploration of oil r.>n 
the basis of sharing of production 
with foreign multt-nationals. I 
think you would agree with me that 
the national policy is to attain self-
reliance in the area of oil production. 
Yet, this Government bas embarked 
upon a policy of entering into colla-
boration1 on the basis of sharing pro-
duction. I have got no time, other-
wise, I would have described the 
details what would have been the 
result of sharing Of production, which 
is not in the interests of the nation. 
It will ultimately strengthen the 
stranglehold of the foreign multi-
nationals over our economy, parti-
cularly in the sensitive area of oil. 
The Minister should explain why 
that proposal for sharing of produc-
tion has been agreed upon, when the 
scientists of our country say that it 
is not iin the interests of the nation. 

It is being stated by the Minister 
that they are not going to share 
production, the proposal is to buy 
back production. Even if we con-
cede that the proposal is to buy back 
still it is not, in the-interests of h~ 
nation, because we will have to buy 
back the production at the inter· .. 
n~ i nal price. If we have to pay the 
high rate ruling in the international 
market, then our interests will not 
be properly protected, 

Under these circumstanes, it is 
necessary that the Government 
sh.ould change the entire oil policy 
particularly in relation to the ~ 
posal Of production sharing. At this 
stage, 1 would urge upon you and 
the House to see that this kind of 
pernicious Bill is not allowed to be 
passed by this House. It is the duty 
of the House to see that indigenous 
talent and indigenous technical 

know-how is given further incentive 
to protect our national interest 
against the invasion of multi· 
nationals, who will make our country 
theil' colony. 
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MR. DEPUTY-SPEAKER: You do 
not want to be a party to inat? 

SHRI HARIKESH-·BAHADUR: I 
am never a party to that. That is 
why I am carrying on a campaign 
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ap.inst thia kind of effort. There-
fore, I have opposed it earlier and 
again I am opposing it now. 

(Interruptions) . 
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(SHRI HARINATH MISRA in the 
Chair.) 
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SHUI AJIT KUMAR SAHA: 
(Vishnupur): These is no q.u.orum in 
the H<·USe. 

MR. CHAIRMAN: Excuse me. Are 
you sarious about the quorum? 

THE MINISTER OF PETROLEUM 
' CHEMICALS AND FERTILIZERS 

(SHRI P. C. SETHI) : .He is not 
raising any, objection, 

s1rn1 . NA w AL KISH ORE' SHAR· 
MA: I think he has withdrawn the 
objectioJt on quorum. 

SERI AJIT KUMAR SAHA: Yes. 

MR. CHAIRMAN: Anyway, he has 
only ·casually mentioned. You may 
now try to conclude. 

~i ~  ~~ ~  ~i ; ~ ~  i1ff 
• . I 

~ ~~ ~i l Cfi<: l ~  $!1J fcti ~~ ~ 

~ ~ 'fl"'lt ~ ~  GfTffi' ;sna- l~  

~ 1 ~~ . m<fin cr.r ~~  cr.t 
~~  ~ ln 3At{ ~~~ cr.1 ~~ 'Jftacr.n: 
~~ ~ ~ f ~  \iil"(lt « ll'i'G ~  ~  

~ ar ~~ ~~  ~l li1i  cit ~ ~ 1 

~~ ~ ~ll  ;ftf?i ?f i ~~~ ~ l  

'T{ omf '+fi \r( cfi i ~ f<ti ff! ~  ~, fi· 
'fil ~~~ ~  ~~  e ~l  atfl 
Gfrn · t,:ff·fr ~ 1 ~~ '4l ~  ~1 

~~~ ~,~,  ~l~  ~ Gt l ~ tr+m ~ 

, ~ ~ l  \jmn ftfi i~ fctiit ~ ii i1~ 

ifr i~ ~ #it ~ ~~ t ~~ ( I 
i~ ilit ~  \;f;,·C1T ~  9;ftq' ~i  

9;ff \Jifq ~  ~ i1~ ~n  ~ ~ 

~ ll  irrtt ~ ~ ~  t 1 ~ 1i~ i 
~ fcli ttefi ~ \ii";{aT ~~  et1' ?fr ~ei l  

~  \jij ~ '1l("efr ~  ifllT "1T I 

J;fef J;ffq" 1~ ~i ~ ~ ~ i  ~ ~  

~ i  ~ ~ a ~ ~  if i~  ~ l  i 
=tiT ~~ ~~ ~ ~ 1  iITTt &, ~~  
~ lt ft ii ~  ~ ~ T I. 
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tt l1t ~~ lfiT 1tf 'fT flfi lit 
i i~l  ~ ~~ t I ~  f;m IF! 
qt 'fT lf)'t ~ if(l & , # ~ ~  Tft(' 

1ft' ~e  rr(f i 1 ~~ N9'ft m ~ 
iti 1 ~~  Cf'f \TT'fOT t(t fCt i i~  'ff 

~ ~ fdifft ~~ 911 l 1Jft itn" ~ 

tit ~ qt alt' fiti ~i  ~ 

il ~  ~ ern1 ~ iJit'fT \TTt<fT i fifi 
~ ~ m ~~ '"7 ~ l 

lffT q'q"fer ~ ~1  l ~  efT• 
~l l  ~i  ~l fci-~ ~h  it. ~ 

' ifi'T1f ttft ff i~ ' ft:rlt ~ 
~ l  t-r'fr '1'f tft ~ ~~  ~ 
ijlft.1 ~ ~ i  TT$ ~a 1 im ~ TiT 
if Tifi{T ~  I ~ ~ ~ ~ ~ 

~ fdWt i i~ n  1fil ~ if l~ ~  

;:rtf ~  ~, lfi"rw w ~~ ~ 

'"' ~ li  t w ~  ~ emtmr 
1tmft ~  I 1ttl lfftf ~ lfeff ~ 
;, ~al  rti ~  it 'ii{' 'fT fctr tf 
~ iITTr tit ltl)fuw Cfi ~ ~ 1 ~i i a T 

m ~in a  (t t. ozrrnf•cti ~~ 
~i ~ w s i ~ ~ 'fl" i ~ ~a

q m ~ ~ ~ ~ ~ ~ ~ 

'lit im''1 ~ ~ $ it 'li<fif ~ 

mt' 
~1 l  aft, # ifT'felT ft fill lit 

l i l ~ ifFf ~~ ~~l i 

t l ~~ ~~~ • ~~ ~ 

its ~~l  "f ri. ;fi1f 1£1 ~l, ~ 

lit ~ ~ ' ~ q 
~l l 1 1~ ' ~  ~ l i ll ~  I 
VlfT ijT'1iJT ~ i ~ t') {{) ~  ~~ 

'flt ~ ct:T grR:T<fiJT gil ~ ijnfi'JT 

~ ~ (\' tri.'m l tJf •t ~ f; ~ ~  
~  ~ if(Y ifiT ~i i  I ~ 

qt TT"{N ~ it ~ em;_•fr ~ 
Wl'! ..... '"' ~ Wt? if)J ~  
~ ~  ~~ ~ '37ft.fl1 l ~ ilif 

~ ~ alt G11% a ~ ~ 

{rt llfti ~ §S1"1if ~ il \ll'An' 
~ ~  srft<t ific;, ~ ~ 'i(t 

t ~ ia 1 ~ ~ ~ ~ ~ ~ ~~ 

flf} If qi tA ~  i ~ tit° irGff 
i ~ ~ 1 ~l ~ ~ 

~~ ~ qt aR ~ ~l  ~ 

~ i  ~ t 1~  I ~ ~~ ~ 

if ;r(f (Nr, i ~ ~ iti ~ if 

ITTtJT I ii ~ ~ ~ fffilA> ifiT ~ 
witff if. Wt{c fli-flfilr tt ~  

1 i~  ~ l 

SHRI NIREN GHOSH (Dum Dum): 
Sir, it is well-known that Petroleum 
Ministry is under the influence of the 
foreign oil monopolies :for a pretty 
long time. It is a well-known fact. 
It is known to all. It is this Mi:lici· 
try which sabotage the pTan to deve-
lop synthetic oil-coal to oil. They 
hushed up the entire project. Pan-
dit Nehru apPointed a committee to 
go into it chaired by an eminent 
scient!ftc man of India. That com-
mittee's report was simply put under 
the carpet Nobody knew about it. 
Even not a single copy could· be 
found. Ultimately after enormous 
prodding from us Shri D.K. Borohal-
who was incharge of this Ministry-
made a frantic search and gof a copy 
of it from the Dhanbad Fuel Research 
Institute. lt was lying in a pile of 
files gatering dust. That \\"as in 
1950. I have seen that report. It 
said that synthetic oil in aviation fuel 
or high speed diesel oil would ~ 

cheaper compared to the imported 
oil. 

MR. CHAIRMAN: Excuse me was 
that in 1950s or 1960s? 

SHRI NIREN GHOSH· It was in 
1950s at the time of Fint Five Year 
Plan. 

MR. CHAffiMAN: Mr. Borooah 
was MiniSler in 1960s. 

SHRI NIREN GHOSH: Mr. 
Borooab did not know about lt. We 
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kept prodding him for two years and 
after that he was able to get a copy. 

[Shr Chita Basu] 
became Minister in 1971 after left 

SHRI NIREN GHOSH: Sir, India 
would have been self-sufficient in oil 
by this time but for an imperialist 
oil lobby which was not ready. So, 
under their influence such a sacrilege 
wa5 performed and the entire report 
was hushed up. 

Now, ONGC after 33 years has 
developed some expertise. Bombay. 
High oil has been founff-by them and 
not either by the French company or 
the British company or any American 
company. It is they who are drilling 
it. So it goes to their <'redit. When n 
question came \vhether this can be 
stepped up, they said, yes production 
can he stepped up irom 12 million to 17 
million tonnes fiom Bombay High. 
A doubt was expressed whether that 
would damage the whole ihing; they 
said, no damage will be done. The 
ONGC, after carefully going into it, 
opined that it is possible and no da-
mage will be done. After that, he 
has now gone in for a French com-
pany. That French Company, I think, 
did not find Bombay High, that 
French company had not made the 
drilling. So, I do not know why Mr. 
Sethi has developed such firm love for 
that French Company. 

SHRI C. T. DHANDAPANI (Pol-
lachi) : On a point of order: May 
I know whether he mentioned French 
Company of Paris? I want to know 
that. 

SHRI NIREN GHOSH: Without 
Paris there is no French Compooy. 
He sought their advice. I would like 
the Minister to inform the House about 
this. How much this French Com .. 
pany would be given for tendering 

••Expunged as ordered by the Chair. 

this advice? Already the opinion of 
the ONGC has been that production 
can be stepped up. How much js 
their consultatiOd'l· fee? What was the 
necessity for it? 

Now, Sir. anotht:r question is this. 
In a big way he is inviting h~ 

Forejgn monopolists in the name of 
discovering oil finds in India, offshore 
or 0n-shore, whatever it is. I do not 
think that ONGC was consulted in the 
matter. May I know what opinion 
was given, by th(:m? When England 
found out oil in North Sea, for ins-
tance did England invite any foreign 
consu'ltants for that purpose? 

SHRI C. T. DHANDAPANI: Eng-
land invited foreign company. 

SHRI NIREN GHOSH: If you are 
an oil expert, you deputise fot' the 
Minister.*"' 

SHRI C. T. DHANDAPANI: Other 
Labour Unions used to call him as .. 
That is why he is using that word. 

MR. CHAIRMAN: I think you 
may withdraw this word. 

SHRI NIREN GHOSH: Yes. Slr, 
I withdraw it ... 

SHRI C. T. DHANDAPANI: I am 
not. I can say. 

SHRI NIREN GHOSH: When 
America found out oil, did they in-
vite any foreign consultants? After 
33 years of independence, now if this 
ONGC wants to expand, you do not 
give them enough money. The pro-
duction cost of one barrer in India is 
only 4 dollars. The international 
price is 32 to 40 dollars. Here our 
production cost is only 14 dollars. 
ONGC wants to expand its activities. 
But nothing has been done by the 
Government in this regard. Govern-
ment has not taken anY steps in this 
direction, in order to expand their 
activities. 

-·-------------
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Now, the ONGC or any same body 
won't say that there 1hould be pro .. 
duction sharing business. If the 
cost for a single barrel of oil in 
India is 4 dollars and if you are to 
buy that, you have to give 33 dollars 
per barrel extra to the foreign com· 
pany. Is 1t not selling away India? 
What are you going in for, Mr. Sethi, 
may I ask? If ONGC or somebody 
else says otherwise, tlien he would 
be donei away with. Now, you will 
notice, Mr. Chairman, whenever there 
was a situation like this previously, 
Article 311 Of the Constitution was 
used to sack the railway employees 
or Defence employees, etc and no 
reason was assigned for that. Now, 
it is rather difficult always to invoke 
the Presidential power. Now, there 
is a craze everywhete that they can, 
without assigning any reason sack 
anybody with whom they are not 1n 
good terms or who wont ditto their 
opinion. Remember Tai Vaishet and 
azira. Two Committees' expert 
opinion was torpedoped and they went 
in for another. So, if this GoveTl\-
ment has powers like that ....... . 
(Interruptions). 

THE MINISTER OF STATE rn 
THE ".MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): This is the 
Third reading of the Bill. Let hth1 
confine himself to the provtsions of 
the Bill. 

SHRI NIREN GHOSH: The sub-
ject is ONGC. (Interruptions). 

MR. CHAIRMAN: You have to 
give some time to reply to the re-
marks directed to him. You will 
have to give some time to give vou 
suitable reply. 

SHRI NIREN GHOSH: I have said 
that the trend is most dangerous. 
You have to invoke the PresidE:n1.ial 
power. Now, they are. bringina in 
this 'Makalu' business. The o.fBcPr 
who alerted about the damage in the 
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cable have been sacked. He has put 
in 30 years of service. Now, taking 
the help of some obscure provision 
in service condition, they have sacked 
him. Now, those powers hav.:? be-
come all embracive everywhere. 
There is expert's opinion about 'fa! 
Vaishet, etc. and here:· the ONGC 
production procedures are all there. 
The full date should be passed on t.o 
us and we should know the context. 
They did not .!live us the data. They 

have said that there is no oil well 
to be found in India-so that we· have 
to buy it from them. It is all known 
facts. Now, when this Ministry, Tsl 
Vaishet, etc. are there, even then a 
most dangerous game iS being played, 
it is a gamble so to speak, with h ~ 

future of India and more than R3. 
5,000 crores are involved. Now, how 
much will you purchase. Now, they 
produce all, 3/4th of the oil price we 
have to pay to them. On the pro· 
duction basis of 50: 50, another R.;;. 
3,000 croreR will have to be paid. 
Whoever opposes it, will have to g" 
out and no reason will be assig11ed. 
I say this is the reply. I do not know 
whether the electorate should be 
givE:n the right to recall him for an 
those things. You are setting a most 
dangerous trend in service conditions 
and everywhere. 

W c know the extent uf brain drain 
in India. Why should the te.::hnical 
people, highly intelligent people and 
scientific people work in India when 
there is no security of job to them, 
there is no recognition of their work. 
They can be sacked e nigh ~ th(>y 

are not given any recognition. Why 
should they not be paid as much 
money as the fore:jln companies give 
to such people? They work here on 
much less encomium. They conti-
nue to suffer at the hands of bureau-
crats. Sarne black money will be 
garnered; I do not know, whether 
for election purposes or for what pur-
poses; all sorts of agreements will 
then be made out and India's lr ... te-
rests will be sold. There is a limit 
to it. I would again say that though 
this looks very innocent, but it is do-
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ing very dangerous things. At whose 
bidding, I do not know? 

MR. CHAIRMAN: I appeal to you 

tu conclude now. 

SHRJ NIREN GHOSH: My appeal 

to you is to direct him to withdraw 
the Bill. 

MR. CHAIRMAN: He will be giving 
adequate reply to your points. 

SHRI NI.REN GHOSH: It is an 
ant:-Inciian and anti-national <1ppro-
ach. This is a dangerous and autho-
ritarian Bill: it will create uttdr c·un-
fusion in the administration etc. 
about the scientific and trained per-
sonnel. Having so many th'ngs at 
stake. I would say t.hat even 110\v 
at the last mument, the hon. l\linistcr 
may reconsider and withdraw this 
Bill. 

THE MlNISTER OF PETROLEUM, 
CHE'.\UCALS AND ~  

<SHRI P. C. SETHI): Mr. Chairman, 
Sir. sueh a small Bill with two or 
three clauses. with t b,' kind indul-
g·.•nt'l' of my friend, Shri Venkata::mb-

ln:ah, has taken threP days. The 
time al!otf Pd for thiR Bill was nnlv one 
hour. 

SHRl SOMNATH CHATTER.! EE: 

It was a 'deceptive' Bill. 

i\1.R.. CHAIRMAN : He is going to 
give Yl·U a convincinjl rt>ply. 

SHRI P. C. SETHI: ;un very 
greatful to the hon. Members who 
have participated in the debate during 
the first reading as well as during the 
th '.rd reading of the Bill. I am high-
ly greatful to Shri Nawal Kishore 
Sharma and Shri Virdhi Chander 
Jain for giving a wide support to this 
Bill. As far as the opposition ot the 
Bill from Sari Chitta Basu. Shri 
Harikesh Bahadur, Shri Ramavatar 
Shastr.1 and lastly Shri Niren Ghosh 
is corn e~e  I would only lil~e to say 
that ff 1e real intention of the Bill has 

not been fairly understood. They 
have not done justice in understand:ng 
the real purpose of the Bill. 

As far as the ONGC or Oil India 
people, who are doing exploration 
work in India are concerned, they ere 
our staff, our people and our oificers 
and we are proud of them for the 
work that they have put in. Therefore 
there is no question of penalising them 
for any difference of opin'.on which 
might have arisen or which might 
arise in future between the Govern-
ment and the ONGC. But, Sir, the 
fact here is, as I explained th:-it <laY, 
the 0il scene in India is not being ta-
ken '.n ct fairly good context. We 
are paying through our nose nround 
Hs. 5,600 rrores in foreign exchange 
this ;vcar and if the trend of increasing 
oil prices by OPEC countries goes on, 
God alone knows what would be the 

furture price that we shall be paying. 
Out of about 28 million tonnes of 
crude, hi~h we require, only around 
11 million tonnes of crude we are pro-
ducing today and about 16.5-17 million 
tonnes is being imported. Besides, 
7-8 million tonnes of petroleum pro-
ducts are being imported. Therefore. 
the urgency is to step up the produc-
1 ion of crude \vherever we can do it. 
Therefore, Sir, it is in this cm,text 
that the question of stepping up of 
th<" ~ i n of Bomhay High ~ ~ 

up. 

As far as CFP is concerned, I wuulct 
like to point out that CFP has beeu 
in collaboration and i:t contract with 

ONGC for the JaP-t four yearj; and the 

contract has recently expired on 5-4-
1981. Therefore, cts far as my love 
for France is concerned, it is nothing 
new. It is a continuinp; one, which 
is going on for the last four years. 

As far as the reservoir study is 
concerned, as far as the productJon 
from the wells is concerned, PS far 
as the total quantum of reserves are 
concerned, previously there was no 
difference of opin\on nnd evBn now 
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there is no difference o! opm1on bet-
ween the ONGC and C.F.P. But in 
their original assessment, they had 
assessed that the reserves are less. 
But now both C.F.P. and ONGC have 
come to the conclusion that the 
reserves of Bombay High are more 
and, therefore, there is a case for 
stepping up of production, which ~s 

originally proposed to reach approx1· 
mately 12.00 million tonnes by 1984· 
85, to approximately 17 million tonnes 
by middle of 1983 with further co-
operation and collaboration with 
C,F.P. Therefore, we are not doing 
anything new. But when the question 
came up 'for discussion, ONGC never 
said and never at any point of time 
offered that they would be in a posi-
tion to produce 17.5 million tonnes by 
1982 It was during a Press conference 
that a question was raised, which the 
hon. friend, Mr. Chitta Basu has 
raised. 

MR. l '.HAIRMAN : From the s3me 
question. he has got the cue? 

SHRI P. C. SETHI: No, Sir. 1He 
has known from the well-known 
economic journal. And that ques-
tion was raised and it was said that 
if ONGC is prepared to produce 17.5 
million tonnes, even then would you 
like to go in for CFP collaboration. 
Therefore, I said if ONGC can do it 
I would be very happy. But I would 
like to do it in the form of a com-
plete guarantee in ,..,,.riting. In case 
they fail, many heads will roll. And 
therefore, there is nothing wrong in 
it because nobody can toy and play 
with the idea of only promising a 
mere figure of 17.5 million tonnes 
and ultimately not producing it. 
Three times C.F.P. team has visited 
India. They are discussing with 
ONGC. Whatever negotiations we 
are carrying on, Government is not 
doing anything over and above the 

16.00 hrs. 

head of ONGC. And ONGC has given 
a written opinion that they woula· 
like to continue with CFP a further 

period of collaboration of four years, 
in order to achieve this target of 1'1.5 
million tonnes. Originally, CFP 
wanted this collaboration to be 
extended-when I had visited Paris-
they had mooted this idea-viz. that 
even in Bombay-High, apart from the 
man-days and apart from the fees for 
the technical c.ollaboration and also 
certain fees for the transfer of tech-
nology, they would like to have some 
share of oil, although it may be 
national. When we discussied the 
matter in the Government here, we 
finally came t0 the conclusion-and 
the Prime Minister and the other 
members of the Cabinet were also 
firmly of the view-that as far as 
Bombay High was concerned, it was 
a find by ONGC, and, therefore, there 
was no question of giving any oil to 
CFP. Therefore, we have finally told 
them that if they wanted to come for 
a new collaboration, they had to sub-
mit their terms. And as far as shar-
ing of oil in Bombay High is concern-

ed, whatever may be the rise of pro-
duction-if we take the present north 
and south basins of Bombay.High, it 
may be 17.5 million tonnes; but lf we 
take the other structures, it is pos.si-
ble that the offshore areas may give 
us about 20 million tonnes by the end 
of 1983-we have ultimately told CFP 
that there is no question of sharing 
of oil. And we ari not doing it. 

Now, in order to ensure that in the 
matter of fees, quotations and tech-
nology whatever they are quoting is 
not unreasonable, we are also taking 
care to see that other bids are also 
available. Therefore, we h~ e invit-
ed other bids also; and no .. we have 
got a comparative picture of 1 or 2 
other bids, along with CFP. And 
after comparing those bids, the ONGC 
ha3 recommended to Government 
that it would like to continue with 
CFP for a future period of 4 years. 
As far as the fees are concerned, they 
would like to have a final round of 
talks with them again. Thia is wher·e 
the matter stands. 

Therefore, there is no question of 
by-passing ONGC or givinf any 
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favour to CFP. Our interest lies in 
raising the production of Bombay 
High-instead, of 12 million tonnes by 
1984-85 to about 17 million or 20 mil-
lion tonnes by the end of 1983. And 
1 million tonnes of production of 
crude, at the current international 
prices, would mean a saving of Rs. 300 
crores worth of dollars. Therefore, 
if we step up the production from 
6 million to 17 million or 20 million 
tonnes, You can very well understand 
how much would be the saving in 
foreign exchange. So, it is our earn-
est desine, and the desire of the Gov 
ernment of India, that Bombay High 
should be able to give us as much 
crude as possible, without destroying 
the capacity of the wells, and without 
destroying their total capacity to 
continue fo give us oil. 

I would not go into fUrther details, 
because this is a question where high 
technology is involved, and where 
water injection and, if necessary, gas 
injection for a continued production 
to such a high degree is required; 
and, therefore, foreign collaboration 
is necessary. It would be a foreign 
collaboration where there would be 
a transfer of technology from CFP to 
ONGC. In the process, our scientists 
and engineers engaged in the work at 
Bombay High would gain experience 
and would learn; and they would also 
produce. This is the position with 
regard to Bombay High, 

....,.. 
As far as giving oil exploration to 

foreign oil companies is concerned, I 
may like to point out that Govern-
ment has selected 32 blocks in con-
sultation with ONGC which can be 
allocated to foreign companies. 

Now ample areas have been reserv-
ed for ONGC and for oil India. A 
total amount of Rs. 3300 crores was 
proposed by us to the Planning Com-
mission for being. given to ONGC for 
carrying out the exploration anl! Qll 
search work and also produce oil. 
But to smne extent the Planning 
Comm!ssioa has not been able to 
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agree t 0 that figure. However, that 
figure stands reduced. Therefore, our 
resources for further exploration and 
further amount of work are limited. 
Moreover, I would like to paint out, 
for example in Godavari basin, in 
Mahanadi basin, particularly in Goda-
vari basin where ONGC has carried 
out the work, they have found that 
the water is too deep-they found 
mud there--and the currents are too 
strong, We have already lost two 
machines there. Therefore, if neces-
sary,-although Godavari basin has 
not been left for the foreign compa-
nies--w e shall not hesitate to invite 
foreign oil companies for aid, for con-
su.ltancy and technology even for 
Godavari basin, because our aim and 
object is to find out oil from wherever 
it is necessary and available. Goda-
vari basin puts up a very fair pro-
mise of giving us oil. Therefore, we 
are doing this. We are negotiating it 
with the foreign oiJ companies. As 
far as exploration work is concerned, 
Mr. Niren Ghosh, Mr. Chitta Basu 
and others had said that this will be 
anti-national. I would like to point 
out that, many countries are doing it. 
They had particularly mentioned 
a bout the North Sea in U.K. Even 
from the United Kingdom a giant 
company like the British Petroleum 
is coming to India which has given 
am offer to come forward for explora 
tion work, leaving aside all those 
British companies which Britain has 
got. The first exploration work was 
given to Philips which is one of the 
United States companies; and they 
were the first company to find out oil 
in North Sea. Therefore, in such an 
operation where high technology is 
involved, even countries like Great 
Britain have not hesitated; even other 
countries have not hesitated. Mexico 
has done it. Great Britain has done 
it. I would like to point out to 
Mr. Niren Ghosh that recently China 
has practically invited all the foreign 
multinationals for exploration and 
seismic survey work in China. (In.tcr-
ruptiona) I am not saying that at all. 
I am only giving you a piece of 
information. 
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MR. CHAIRMAN: He is explaining 
his point of view in the world con-
text. 

SHRI P. C. SETHI: Therefore, I 
arn only giving you a piece of infor-
mation. In the context, I have quot-
ed Britain. I have also quoted Mexi-
co. I have also quoted other exam-
ples. Therefore, in such matters oil 
is most important. As far as sharing 
of oil is concerned, we have not yet 
decided. Please do not put this 
figure of 50 per cent in the mouth of 
foreign oil companies. Otherwise, 
somebody may accuse that you are 
acting as their agent because we have 
never thought of giving them 50 per 
cent. It is possible that we might 
have to share 5 per cent; it may be 
10 per cent. But there is no question 
of sharing Of oil to the extent of 50 
per cent which is struck by them and 
found by them. They would rome-
they would invest their money; they 
would bring their technology and 
equipment: they would start theil" 
seismic survey work and they would 
do exploration. Then they would try 
to find oil. Only after oil is found 

that the question of any pay-
ment to them would arise. 
There also we have taken the 
option of having equity of ONGC in 
them. That also we are reserving. 
Therefore, whatever is being done, the 
interest of the country is taken care 
of al1d we have also quite near ar.d 
dear to our heart the interest of the 
country. But the main thing is that 
production of oil is upper most in our 
mind. 

As far as the question raised by my 
other friend Shri Virdhi Chander Jain 
is concerned, in Jaisalmcr area, we 
have already dug 16 wells, but, un-
fortunately no Commercial reserves of 
hydro carbons have so far been found 
there. However. in view of the fact 
that ONGC has been doing work there 
for quite some time, now we are going 
to take a final decision about asking oil 
India to carry out the exploration 
work in Rajasthan and shifting ONGC 
to some other area. When this deci-
sion is ta ken, I wi II inform him, 

MR. CHAIRMAN: I think, you will 
inform the House also. 

SHRI P. C. SETHI: Yes. When we 
take a decision if the House is jn 
session, I would inform the House, cer-
tainly. 

Therefore, even the Jaisalmer explo-
ration is important to us. With re-
gard to the shifting of the office from 
.Jodhpur to Jaisalmer, I would not go 
mto the details. I am writing a de-
tailed letter to my honourable friend 
Shri Virdhi Chander Jain, \•.:ith e~a  

to this. 

With regard to the subject matter of 
the Bill, it was ready a very limited 
one and it was limited in the sense 
that we are only changing two or three 
clnuses. And as I have explained, this 
Bill does not apply to all the employees 
of the Oil and Natural Gas Commission. 
This Bill is in respert of the MemlJprs 
of the oil and Natural Gas Commis-
sion. Now. as far as the 0 N.G.C'. 
memLers are concerned, they have got 
the option to give us a three-months' 
notice and walk away any time he~  

like. Therefore, we are i·eciprocally 
arming ourselves so that, as the Mem-
bers of ONGC have an option to give 
three-months notice without giving a 
show C'ause notice. without giving us an. 
opportunity indicating why they want 
to leave, we too have the same autho-
rity to take a decision so that in case 
the need aris:es we can remove any 
member of Oil and Natural Gas Com-
mission by giving three months no-
tice. As I said, this is not a new 
thing. This already exists in 
the International Airport Au-
thority Act l 971; the Stale 
Bank of India Act. 1955, the Industrial 
Fjnancial Corporation Act 1948, the 
Regional Rural Banks Act, 1976, 
etc. Therefore, such authority al-
ready lies with some other bodies 
and we are taking the same thing. We 
have no ill intentions. At 110 point 
of time. has there been nny question 
of taking any vengeance on any mem-
ber of the Oil and Natural Gas Com-
mission. Oil and Natural Gas Com-
mission Members are appointed with 
.the approval of the Government and 
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we take proper care at the time of the 

/;
appointment that proper persons are 
selected. 

/ 
So, I would plead with the House 

I and also with Shri Ramavatar Shas-
tri with folded hands as he pleaded 
with me with folded hands, to with-
draw his opposition and to &upport 

the Bill. 

MR. CHAIRMAN: The question 

is: 

"That the Bill be passed." 

The motion was adopted. 

16.J:l hrs. 

DISTURBED AREAS · tSPECI:\L 
COURTS) AMENDMENT BILL 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF l-IOME AFF-
AIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBATAH): 

Mr. Chairman, I b.e-g to movt': 

"That thp Bill to 11mend the Dis-
tur'fx:ad Art"as Special Courts) Ad, 
1976, be taken into nsi ~ l i n  

Under the provisions of the Di~
bed Areas (Special Cow·ts) Act, 1976 
the State Governments are empower-
ed to declare any area within a State 
where there has lbeen extensive dis-
turbance Of the public peace and 
tranquillity by reason of differences 
or disputes between e e ~ of diff-
erent religious, racial, language or 
regional groups or castes or com-
munities as 'djsturbed area and for 
purpose of providing speedy trial of 
scheduled offences committed in such 
areas constitute special courts. 

Communal and caste disturbances 
that have occurred 'in vario·:1s parts of 
___ , _______ ...... _____ _ 

the country indicate disturbing trends 
causing anxiety and so there is need 
to take suitable additional measures 
for countering them. 

It has been observed that the State 
Governments have in the past few 
years availed of the provisions of the 
Disturbed Areas (Special Courts) 
Act, 1976 though there have been 
cases of communal, caste and other 
type of riots, some of them very ser-
ious and protracted. While law and 
order is a State subject, the overall 
responsibility for the well-being of 
the citizens in the country n i ~ 

to be that of the Cent1·e. To handle 
all serious disturbances, besides ap-
propriate administrative action, a 
very important factor is ;;peedy trial 
of cases related to these disturbances 
so that the off enders are promptly 
brought to book, thereby restoring a 
sense of confidence amongst the 
victims, as also avoiding continuance 
of tensions on account of protracted 
trials of cases. It has been the gen-
eral experience that the State Gov-
er.t1ments generally prefer to with-
draw all such cases on the ground that 
purpose Of communal ur caste har-
mony will not be served by con-
tinuing with the prosecutions: this 
def eats the basic objective of ad-
ministration and in many instances, 
the trouble-makerl': anct offcnciers get 
away scot-free. 

Towards this end, the Central Gov-
ernment may occasionally have to 
step in and it is necessary that the 
Disturlbed Areas (Special Courts) 
Act, 1976 should be amended to con-
fer concurrent powers on the Central 
Government to declare the area where 
extensive disturbances have taken 
place as 'disturbed area' under the 
Act and to enable them to constitute 
Spedal Courts under the Act. 

I am sure the House will con::iider 
the Bill in this light and pass 1 he 
same. 

*Mooved with the recommendation of the president. 


